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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL PRINCIPAL BENCH, NEW
DELHI

Original Application No. 341/2024
IA NO. 674/2024
IN THE MATTER OF:

Pawan Kumar Banta ...

Applicant

VERSUS
State of Himachal Pradesh & Others ...

Respondents

REPLY ON BEHALF OF THE DIVISIONAL
FOREST OFFICER, SHIMLA TO LA. NO.
674/2024

MOST RESPECTFULLY SHOWETH:

1 ‘I’hat the instant reply is being submitted in response to
the seeking implement of the Divisional

, as a necessary and proper

'Spec "lly submits that

croachment over




3. That as per official correspondence from Divisional
Forest Officer Shimla (Rural) and the office of the

Range Forest Officer, Mashobra, the matter was taken

887

up with the Sub Divisional Magistrate (Urban), Sub
Divisional Magistrate (Rural) and Tehsildar, Shimla
Rural, Tehsildar, Shimla Urban (Copies of letters

enclosed as (Annexure-I).

4. That the demarcation exercise for the land adjoining
Nirvana Woods & Hotels Pvt. Ltd. under Tehsil
Shimla Rural was carried out by the officials of the
Revenue Department on 19.12.2024 in the presence of
Forest Department officials. However, the
demarcation report is still awaited. Necessary follow-

up action shall be taken upon receipt of the report.

5. That the demarcation in respect of land falling under
Tehsil Shimla Urban has not yet been conducted. The
Forest Department can take appropriate action only
after the demarcation is duly completed by the
Revenue Department.

6. That as per the site inspection report dated 25.05.2025
submitted by the Range Forest Officer, Mashobra, no
fresh illicit felling was observed at the site as on
14.05.2024 (Annexure-II).

7. That in order to verify any past incidents of illicit
felling, a fresh enumeration of trees on a Khasra-wise
basis is required over the land owned by Nirvana
Woods & Hotels Pvt. Ltd., which can only be
accurately done post demarcation e said land,

1ai Férest Orficer,
 Forest Division,
Shimla



By
8. That such enumeration will need to be compared with
the previous enumeration list prepared in 2014 to

identify any discrepancies or illicit felling.

9. That considering the property in question is privately
owned, any detailed survey or tree enumeration by the

Forest  Department  would  require  appropriate

directions from the Hon'ble Tribunal.
PRAYER

In view of the above, it is respectfully prayed that this

Hon’ble Tribunal may:

a) Be pleased to take on record the present reply;
b) Pass such other or further orders as this

Hon’ble Tribunal may deem fit and proper in

-

the facts and circumstances of the case.

Daled ) 4"12025 { n@gt Otficer. '

Shimii Forest Division,
Shimla
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW
DELHI

Original Application No. 341/2024
IA NO. 674/2024

IN THE MATTER OF:

Pawan Kumar Banta ...

Applicant

VERSUS

State of Himachal Pradesh & Others ...

Respondents

Affidavit in support to reply in LA. NO.
674/2024

Rampal, HPFS, S/o Shri VK Rampal,
ding the additional Charge of

al) Shimla, Himachal

daelare on oath as
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The above deponent further states that the contents of ]
this affidavit from para 1 & 2 are also true and
correct and no part of it is false and no material has

been concealed therein. 4
Verified at Shimla on this .. .‘!’fl....day of April, 2025.

Dated : #4/4/2025 %""t
Ivisigfiai Forést Orficer,

Place : Shimla himili Forest Division,
shimia ;
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ANNEXURE— 1

No. 5 ff a0 |
H.P.FOREST DEPARTMENT.

Dated Shimla,the_ 25 —[o—.2 0}‘3‘

Divisional Forest Officer,
Shimla Forest Division,
Shimla, H.P.

From :

To:

The Sub-Divisional Magistrate,
District Shimla H.P.

Subject :- Regarding Demaraction of land mauza Kiyari Rirdka Tutti kandi
Shimla.

Sir,

Kindly refer to Sunil Sood letter No. nil dated 15.10.2019 and

Nirvana Woods & Hotels Pvt. Ltd. letter No. nil dated 12,2.2019 on the subject cited

above.

' 2 The CWP No. 2641/2018 titled as Daman kapoor V/s State of H.P.
_ Do f{f:i was pending in the Hon’ble High Court of H.P. and was disposed off on dated 5.11 2018
\ 9-;:"‘" with'the liberty to the petitioner to pursue the complaint with the authorities. The Range
, ’ Forest Officer Mashobra was directed by this office to inquire in to the matter especially
£ : from Forest point of view, he inquired and submitted the report with the request that the
'| N exact boundaries of private land can only be ascertained after demarcation and the
I‘ Nirvana Woods & Hotels Pvt. Ltd. vide this office letter N}%Zc-ﬂl:.; dated 16.01.2019 was

requested to get the area demarcated at an early possibie.
The Nirvana Woods & Hofels Pvt. Ltd. had also requested to your

| office vide their letter No. nil dated 12.2,2619 for the demarcation of the said Iand.‘jt is
therefore requested that in order to dispose off the representation/complaint as made by

| . Sh. Sunil Sood an early and suitable date for demarcation may please be fixed so that the

| land in question could be qmércated and action as per law could be initatated against
the defaulters in case of any infringement of law/forest rules is found on spot. \

Divisiunaljﬁcs‘rtfﬁcer.

S L e e ]
. Shh§mh Forest Division, 7:;
2510 % 19 2

‘Sector-7 Panchkula 134109 Haryana for

ry action. He is requested to make a
a early and sutaible date of
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No. ?33

Himachal Pradesh Forest Department

Dated Shimla-2 .?8'— 05~ .?ﬂ,?ﬁ

From: Divisional Forest Officer,
Shimla Forest Division,
Shimla, HP,

To: The Sub- Divisional Magistrate, ‘
District Shimla HP, /

- Subject: Regarding Demarcation of land Mauza Kiyari Rirdka Tutti Kandi :

a '

- Memo: < / ;
This is in continuation to this officc memo No. 87 ™ aatea ~Y

L 25.10.2019 on the subject cited above,
2. As has already requested by this office time and again to demarcate

the land in order to ascertain the exact boundary of the private land to establish as to
whether any violation has been exercised by the private land owner or otherwise, Sh.
Sunil Sood has represented to take suitable action against the private land owner but the
land in question has not so far been demarcated.

It is once again requested that in order to dispose off the
representation/ complaint as made by Sh. Sunil Sood an early and suitable date for
demarcation may please be fixed so that the land in question could be demarcated and
action as per law could be initiated against the defaulters in case of any infringement of

Di?iaiubd‘t Offizer. oA

Shimla Forel Division,

Hll ]
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No._ 2438

Himachal Pradesh Forest Department,

Dated Shimla-2/ _,,217[5%42&24_;

From: Divisional Forest Officer,
Shimla Forest Division,

To: The Sub- Division Officer (C),
Shimla Rural, Tehsil and District Shimla.

Subject: Regarding Demarcation of Land mauza Kiyari Rirdka, Tuti Kandi
Tehsil and District Shimla HP.

Sir,
This is in continuation to this office letter No. 5987 dated 25.10.2019 &
933 dated 28.05.2020 on the subject cited above.

2. In this regard it is submitted that the demarcation of the land in
question is urgently required, as this office has requested many times to carry out the
demarcation, but the same has not been conducted till date. The actual position can only be
ascertained after the demarcation is conducted whether any violation of forest laws have been

committed or otherwise. It is therefore, requested that the early date of the demarcation may
please be fixed. However the revenue papers of the land is also enclosed herewith for taking

cessary a nlm

Dmsm orest Office

thmla Forest &mmn,

ra for information and necessary
Mat_thc earliest.




Office of the Divisional Forest Offi
f:::::::h?:m?h:ﬂm (Rural).Shi'r:l::;
esh. T 0177-2623412 (0)
0177- 2628193 (R)
0177-2623412 (FAX)

E-mail: dfoshi-hp@nic.in

H. P. FOREST DEPARTM ENTMISTCHAMBER, KHALLINI SHIMLA-171001
'3 ;__ No.FCA/ §e 4273 /Dated Shimla-171002, the. 31~ 32. 24

To: Sub- Division Officer ( C),
Shimla Rural HP.
Subject: Regarding demarcation of land Kiyari Rirdka, Tutukandi, Tehsil and
District Shimla HP. N
& 9 ok
Sir, /
Q' This is in continyation to this office office letters No.qZQE? dated
25.10.2019, £33 dated 28.05.2020 and 2638 dated 21.07.2020 on the subject cited above.
2. In this regard it is submitted that the demarcation of the said land is +

urgently required in respect of a complaint forwarded to this office by State Level
Environment Impact Assessment Authority. This office has requested you goodself many time
to carry out the demarcation, but the same has not been conducted after a laps of 2 years and
2 months. So you are therefm‘e again requested to fix an early date of the demarcation in this

matter. %@ f .
ivisio orest Ofﬁcer@j

himla Forest Division,
himla-2.

Dated %)1-~J2- 2/

2.0 Mashobra for information and necessary
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HIMACHAL PRADESH FOREST DEPARTMENT
OFFICE OF THE MASHOBRA FOREST RANGE
SHIMLA FOREST DIVISION (R)
No. /MR Date

gsTo:
B The Tehsildar,
Shimla (Rural)

Reg... Demarcation of land Kiyari Rirdka, Tutikandi

-~ Subject:
' Tehsil & Distt. Shimla H.P.

R

- r - _ fo
3 . E. This is with reference to your Office letter no. Teh.SML-(R-I)
e/ -432 Dated 14/03.2022.

: Please find enclosed herewith requisite revenue papers i.e copy
of Musabi and Jamabandi for conducting demarcation of the complaint registered
by State Level Environment Impact Assessment Authority in the office of
ivisional Forest Office Khalini Shimla (Rural) Hence you are request to fix an
0 ly date of the demarcation of this matter . :

' This is for favour of information and further necessary action

-

ol

Range Forest Officer
Mashobra Shimla ;7



=lf= s

Office of the Divisional Forest Officer,
Shimla Forest Division (Rural),Shimla

Himachal Pradesh. & 0177-2623412 (0)

0177- 2628193 (R)

H. P. FOREST DEPARTMENT MISTCHAMBER, KHALLINI SHIMLA-171001

No.Fca/ B §2 /Dated Shimla-171002, the. 5~ 3009
To: Tehsildar, ¢
Shimla Rural,

Tehsil & District Shimla HP. *

and Kiyari Rirdka, Tutukandi, Tehsil and

Subject: Regarding demarcation of |
District Shimla HP.
Sir,
This is in continuation to Range Forest officer Mashobra office letter

No. 2642/MR dated 31.03.2022 on the subject cited above.

2. In this regard it is submitted that the demarcation of the said land is
urgently required in order to comply the directions dated 29.04.2022 issued by State Chief
Commissioner HP in appeal No. 0140/2021-22 titled Dr. Pawan Kumar Banta Vs DFO

Sh:lm'la Forest Division, Khalini Shimla (copy enclosed). This office has requested you

goodself many times to carry out the demarcation, but the same has not been conducted till

date. So you are therefore again requested to fix an early date of the demarcation in this

Divisional Forest Officer,

Shimla Forest Division,
e Shimla-2.
Dated_ §~7-2023
Sub- Division Officer (C), Shimla Rural HP for

s w.r.t this office letters No, 5987 dated 25.10.2019,
& 02;3-:!;1&31}_2.2021.

/ .| Divisional Forest Officer,
' Shimla Fprest Division,
'Shimla-2

y|H22*

0177-2623412 (FAX)
E-mail: dfeshi-hp@nic.in

p T




Reminder-111
No.RK/Court Case %3 50

H.P.Forest Department

Dated Shimla,the [{-[o -2029

From :
Divisional Forest Officer,
Forest Division,Shimla, H.P.
To:
The Tehsildar,
Shimla Rural,
Tehsil & Distt. Shimla H.P.
Subject :- Regarding demarcation of land Kiyari Rirdka, Tutikandi Tehsil and
District Shimla H.P. 4
Sir, p ’; 1
X P{Thls is in continuation to Rgnge Forest Officer Mashobra office
7 letter No. 264 dated 31.03.2023 and 3082/dated 05.07.2022 respectively on the
- subject cited above.
2

In this regard, it is intimated that the demarcation of the said land
is urgently required. This office has made requests many times with your office to carry
out the demarcation, but the same has not been conducted till date.You are therefore once
again requested to fix an early date for demarcation in this matter please.

=

Divisional Forest Officer. -

Shimla Forest Division, ’ z

B (P
h—BivIsional Officer (C), Shimla Efv(ural
w.r.t. this office letters No. 5987 dated

0, 8 dated 31.12.2021 and
5 - 556




. 98 ~ /j-.. Most Urgent
Time Bound/Court Matter
Reminder-1v

No.RK/Court Case £33 daled |- 5= 2024
Himachal Pradesh Forest Department

From:
Divisional Forest Officer (Rural),
Forest Division, Shimla.
To:
The Tehsildar,
Shimla (Rural),
Tehsil & District - Shimla, HP.
Subject: Regarding demarcation of land Kiyari Rirdka, Tutikandi, Tehsil and
District - Shimla, Himachal Pradesh. %a\(a
: 56 QK- 569
Sir, Q- J

Pleaser€fer To the Range Fefest Officer, Mashobra yéqletter No.
2642/MR dated 31% h, 2022 and this office letter Nos. 3082 dated 5 July, 2022 and

RK/Court Case/4850 dated 11" Octobgr; 2023 on the subject cited above.

i 52 Vide letters referred to above, you were requested to fix the date and
time to carry out the Demarcation with respect to the above cited subject many times but, in
this regard, neither reply nor any correspondence has been received from your office despites
repeated requested whereas the matter has also been listed before the Hon’ble National Green
Tribunal At Principal Benth, New Delhi.

Therefore, in this regard, it is once again requested to fix a suitable date
and time for carrying out the Demarcation with respect to the above cited subject as the same

is urgently required to apprise the Hon’ble Court, please. l—f(—

(Anish Kumar Sharma), IFS
Divisional Forest Officer (Rural),
Forest Division, Shimla,
Telephone: 0177-2623412
Email: head-fordivshi-h .gov.in

Dated g 5

ated Shimla-2, the

o 5 g
isiona) Oificer (€7, Shimla (Ryg4l), in
e52019, 933 dated 28" May,
2021, 3083 dated 5™ July, 2022"5
lion and necessary action, please.
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AT HIMACHAL PRADESH FOREST DEPARTMENT
2% OFFICE OF RANGE FOREST OFFICER

FOREST RANGE MASHOBRA

..................

Urgent matter

(Enchroachment related)

From:-Range Forest Officer,

To:-Tehsildar,
Mashaobra.

Shimla (Rural).

Sub:-Application for demarcation of govt. land bearing Kh. N0.633,634,650,651,625 Mohal-Kiyari

Tehsil Shimla-Rural Distt, Shimla, adjoining Nirvana woods and Hotels Pvt. Ld. village Kiari, Tehsil
Shimla Rural &Distt.-Shimla and other private lands.

Sir,

Please consider this in continuation of this office letter no. 624/MR dated 20.07.2024 regardn?g the
complaint preferred to undersigned regarding illegal encroachment over the govt. land by T‘&T!wana
woods and Hotels Pvt. Ltd. Village Kiari, Tehsil Shimla Rural &Distt.-Shimla HP. Facha] Pos:tmn on
spot can be clarified only after carrying out proper demarcation of the land in question i.e. Kh.No.
633,634,650,651,625 Mohal-KiyariTehsil-Shimla-Rural Distt. Shimla HP. Hence you are hereby
& requested to get the demarcation done in presence of both the parties at the earliest so that further

necessary actions can be taken in this regard by the department. Necessary revenue papers are hereby
attached for your kind reference please.

Enclosed: - Copy of jamabandi-§ nos
Copy of musabi- | nos

Ly ./

g bra
Mas'Eg948:38987

Brfomashobra-shi@hp.gov.in

2
¥
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No.RK/Court Case 3
H.P.Forest IJ'.‘:parlmf:"rflz’‘7

Dated Shimla,the [2)1;['39
From 5 21“

Divisional Forest Officer,
Forest Division,Shimla, H.P.

To:
The Tehsildar,
Shimla (Rural),
Tehsil & District Shimla H.P.
Subject :- Regarding demarcation of land Kiyari Rirdka, Tutikandi, Tehsil
and District Shimla Himachal Pradesh.
Sir,

ik Pleasc refer to Range Forest Officer, Mashobra office letier No.
2642/MR dated 31.03.2022, this office letters No 3082 dated 5.07.2022, 4850 dated
11.10.2023, 633 dated 17.05.2024 and R.F.O. Mashobra letter No.1322/MR dated

18.10.2024 on the subject cited above.
Vide letters referred to above, you were requested to fix the date
« 1 “ “and time to carry out the demarcation with respect (0 the above cited subject many times
but in this regard, neither reply nor any correspondence has been received from your

office dispites repeated requests.

Therefore, in this regard, it is once again requeste to fix a suitable
date and time for carrying out the demarcation with respect to the above cited subject as

the same is urgently required. }
(Dhivya N), IFS

Divisional Forest Officer,
A . - Foresg Division, Shimla.
: . No.RK/Cous Lt Dated_*12-//3)2Y

ded to the Sub-Divisional Officer (C), Shimla
letters Nos 5987 dated 25.10.2019,933 dated
dated31.12.2021,3083 dated 5.07.2022,4851
4 for information and necessary action
~concerned Revenue authority to

(DJ;;T IFS

~ Divisional Forest Officer,
IF ) Division, Shimla.
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No.RK/Court Case 60 g 3
H.P.Forest Department

Dated Shimla,the tf!g#'.}o;.b‘
From :

Divisional Forest Officer,
Forest Division,Shimla, H.P.

To:
The Tehsildar,
Shimla (Rural),
Tehsil & District Shimla H.P.
Subject :- Regarding demarcation of land Kiyari Rirdka, Tutikandi, Tehsil
and District Shimla Himachal Pradesh.
Sir,

Pleasc refer to Range Forest Officer, Mashoora office letter No.
2642/MR dated 31.03.2022, this office letters No 3082 dated 5.07.2022, 4850 dated
11.10.2023, 633 dated 17.05.2024 ,R.F.0. Mashobra letter No.1322/MR dated 18.10.2024
and letter No. R/K/Court Case 4473 dated 12/12/2024 on the subject cited above.

Vide letters referred to above, you were requested to fix the date
and time to carry out the demarcation with respect 1o the above cited subject many times
but in this regard, neither reply nor any correspondence has been received from your
office despite repeated requests. On the above matter 1A No. 674/2024 has been filed in
the National Green Tribunal Principal Bench New Delhi and the case listed on
28.04.2025.

Therefore, in this regard, it is once again requeste 10 fix a suitable
date and time immediately for carrying out the demarcation with respect to the above cited

subject as the same is urgeniiy required.
(Dhivya N, IFS

Divisional Forest Officer, t
Forest Division, Shimla.
Dated

', £o84

Sub-Divisional Officer (C), Shimla (Rural
dated 25.!0._2{119,933 dated 28.5.2020,2638
ted 5.07.2022,4851 dated 11.10.20243 ,
information and necessary action
ned Revenue authority to carryout

901
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P HIMACHAL PRADESH FOREST DEPARTMENT
/ -§, OFFICE OF RANGE FOREST OFFICER
3 FOREST RANGE MASHOBRA

\ h’j i DATE...Q.‘}.[.“TE{..B.‘?Z?‘

. NO....7

Range Forest Officer

From:
Mashobra Forest Range
| 2
| To:-
| ¢ 1.) The Tehsildar
1 Shimla {Urban)
2) The Tehsildar
Shim#ba (Rural)
:':'f'f.,m:..."——-.-‘!;{?-""’f The Architect Planner
e e T MLC. Shimia

Private Land and unauthorized Road in Forest land

Govt.Land /
d Distt.Shimla H.P.

Subject:  Regarding Encroachment of
Ltd. Village Kiari and Rirka Tehsil an

area by Nirvana Woods and Hotels Private

‘«ited above a complaint was made by Sh. Pawan Kumar Banta in

st Department has gathered information from the field

t the Nirvana Woods and Hotels Pvt.Ltd. Village Kiari

ritorial jurisdiction of Patwar Circle Badhai Tehsil

‘o clarify the actual status/ position of the

e revenue record of both the Tehsils.
himla.

t.Ltd. Village Kiari and Rirka
status/position of Land in

S —



L s E-§ 3

HIMACHAL PRADESH FOREST DEPARTMENT
OFFICE OF RANGE FOREST OFFICER

FOREST RANGE MASHOBRA
NO..13). [mR.. DATE..\8\1°]au .
Urgent matter
(Enchroachment related)
From:-Range Forest Officer, To:-Tehsildar,
Mashobra. Shimla (Urban).

Sub:-Application for demarcation of govt. land bearing Kh. No.1363,1351 & 1425 Mohal-Panjdi Tehsil
Shimla-Urban Distt. Shimla, adjoining Nirvana woods and Hotels Pvt. Ltd. village Kiari, Tehsil Shimla
Rural & Distt.-Shimla and®ther private lands.

Sir,

Please consider this in continuation of this office letter no. 626/MR dated 20.07.2024 regarding the
complaint preferred to undersigned regarding illegal encroachment over the govt. land by Nirvana
woods and Hotels Pvt. Ltd. Village Kiari, Tehsil Shimla Rural & Distt.-Shimla HP. Factual position on
spot can be clarified only after carrying out proper demarcation of the land in question i.e. Kh.
No.1363,1351 & 1425 Mohal-Panjdi Tehsil Shimla-Urban. Hence you'are hereby requested to get the
demarcation done in presence of both the parties at the earliegt so that further necessary actions can be
taken in this regard by the department. Necessary revenue papers are hereby attached for your kind
reference please.

Enclosed: - Copy of jamabandi-1 nos
Copy of musabi-1 nos

(Ajeet Kumar)
Range Forest Officer, Mashobra
H 88946-38967

B rfomushobra-shit@whp. gov.in

Endst. no.|2)27\3. ... .da

Copy to
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HIMSCHAL PRADESH FOREST DEPARTMENT
FFICE OF RANGE FOREST OFFICER
FOREST RANGE MASHOBRA

NO..I.??!EE'..J{‘,?/Q DATE. 18- /225>

Urgent matter

(Enchroachment related)

To:-Tehsildar,

From:-Range Forest Officer,
Shimla (Rural).

Mashobra.

.633,634,650,651 625 Mohal-Kiyari

Sub:-Application for demarcation of govt. land bearing Kh. No
I'td. village Kiari, Tehsil

Tehsil Shimla-Rural Distt. Simla, adjoining Nirvana woods and Hotels Pvt.
Shimla Rural &Distt.-Shimla and otherprivate lands.

Sir,

Please consider this in continuation of this office letter no. 6.

complaint preferred to undersigned regarding illegal encroac
woods and Hotels Pvt. Ltd. Village Kiari, Tehsil Shimla Rural &Distt.-Shimla HP. F actual position on

spot can be clarified only after carrying out proper demarcation of the fand in question i.e. Kh.No.
633,634,650,651,625 Mnhal—ijariTehsiI—Shimla-Rural Distt. Shimla HP. Hence you arc hereby
requested to get the demarcation done in presence of both the parties at the earliest so that further
necessary actions can be taken in this regard by the department. Necessary revenue papers are hereby

attached for your kind reference please.

24/MR dated 20.07.2024 regarding the
hment over the govt. land by Nirvana

Enclosed: - Copy of jamabandi-& nos
Copy of musabi- *| nos

BRrfomashobra-shiwhp.gov.in

Endst. nnlza.:":'. da
Copy to



HIMSCHAL PRADESH FOREST DEPARTMENT
FFICE OF RANGE FOREST OFFICER
FOREST RANGE MASHOBRA

SRk ERY

Urgent matter
(Enchroachment related)
Rentinder-1

From:-Range Forest Officer, To:-Tehsildar,
Mashobra.

Shimla (Urban).

Sub:-Application for demargation o%. land bearing Kh. No.1363,1351 & 1425 Mohal-Panjdi Tehsil

Shimla-Urban Distt. Shimla, adjoining Nirvana woods and Hotels Pvt. Ltd. village Kiari, Tehsil Shimla
Rural & Distt.-Shimla and other private lands.

Sir, )

Please consider this in continuation of this office letter no. 626/MR dated 20.07.2024 & 1131/MR dated
18.10.2024 regarding the complaint preferred to undersigned regarding illegal encroachment over the
govt. land by Nirvana woods and Hotels Pvt. Ltd. Village Kiari, Tehsil Shimla Rural & Distt.-Shimla
HP. Factual position on spot can be clarified only after carrying out proper demarcation of the land in
question i.e. Kh. N0.1363,1351 & 1425 Mohal-Panjdi Tehsil Shimla-Urban. Han.ce you are hereby
requested to get the demarcation done in prescnce of both the parties at the earliest so that further
necessary actions can be taken in this regard by the department. Necessary revenue papers stands
already submitted in the earlier correspondencep.

'ﬁé'} -
g

(Ajeet Kumar)

Range Forest Officer, Mashobra
[ 88946-38967

B rfomashobra-shiwhp.gov. in

e

_ (Ajeet Kumar)
[ 88946-38967

rai-sHichp. go

1e

1,
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HIMACHAL PRADESH FOREST DEPARTMENT
OFFICE OF RANGE FOREST OFFICER
FOREST RANGE MASHOBRA

NO. K MR DATE. 6% |o¥] 204,

Reminder-I1

From:-Range Forest Officer,
Mashobra.

To:- Tehsildar,
Shimla (Urban).

Sub:-Application for demarcation of govt. land bearing Kh. No.1363,1351 & 1425 Mohal-Pandi Tehsil
Shimla-Urban Distt. Shimla, adjoining Nirvana woods and Hotels Pvt. Ltd. village Kiari, Tehsil
Shimla Rural & Distt.-Shimla and other private lands.

Sir,

Please consider this in continuation of this office letter no. 626/MR dated 20.07.2024, 1311/MR Dated
18.10.2024 & 1737/MR dated 23.12.2024 regarding the complaint preferred to undersigned about
illegal encroachment over the govt. land by Nirvana woods and Hotels Pvt. Ltd. Village Kiari, Tehsil
Shimla Rural & Distt.-Shimla HP. Factual position on spot can be clarified only after carrying out
proper demarcation of the land in question i.e. Kh. No.1363,1351 & 1425 Mohal-Panjdi Tehsil Shimla-
Urban. Hence you are hereby once again requested to get the demarcation done in presence of both the
parties at the earliest so that further necessary actions can be taken in this regard by the department.
Necessary revenue papers stands already submitted vide earlier correspondences in this regard pls.

" Dy.No.: - /

Date...,:

1) (5] :EQ&-':'“"' (Ajw Kum&r)
Shimla l'{:u%t Divi Range Forest Officer, Mashobra
- ision
Shimla Mob: -8894638967

i Email; -rfomashobra-shi@hp.gov.in

(Ajeet Kumar)
Range Forest Officer, Mashobra
ob; -889463896

- '."-
] »
v
| ] ] rbra-shif@hp.g
N I .
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HIMACHAL PRADESH FOREST DEPARTMENT e
OFFICE OF RANGE FOREST OFFICER
FOREST RANGE MASHOBRA

NO....‘%&E.\.ETK., DATE. 25297224
From:-Range Forest Officer, To:-Divisional Forest Officer,
Mashobra. Shimla (Rural).

Sub:-Encroachment on Government and Private Land & Unauthorised Road in t!:c Fofcst Land Area
by Nirvana woods and Hotels Pvt. Lid. Village Kairi & Riraka Tehsil and District Shimla.

Ref:-Endst. no. /RK/Complaint Mashobra/6566 Dated Shimla-2,the 27 Dec, 2023
Sir,

Please consider this in continuation of letter no. 4078/MR dated 16.01.2024 endst.no. 50??_'?8 df“"'d
31.01.2024 & Endst.no.158-59 dated 01.05.2024 in this regard as per the instructions received from
the higher authority and as per the instructions issued vide memo. No. Ft.,67-36/84 (Mgt) Rampur
Vol-VII dated 09.04.202#and Ft_772-34/80 (Mgt) Misc/Vol-IV, dated 14.03.2022, complainant Sh.
Pawan Kumar Banta was asked (Copies attached) time and again to attend the insP““?" _':'“h"e Sy
and to cooperate in the inquiry, but he has neither attended the inquiry nor has sent any intimation to
Join the forest officials at any other time. Finally on dated 14.05.2024 (FN) undcrsigned_ab"'g “f"-h
concerned staff had visited the spot & following onsite observations is hereby submitted for you kind
perusal please.

e
L

Sr.No. | Issue raised by complainant Onsite observations | Remarks
as '‘on the date of
inspection

i. Ilicit felling No fresh illicit felling | More time |
of any kind found on | required to
spot as on the date of | scrutinize old
inspection. record.

2. Illegal construction of road Matter can be clarified | More time s
only after taking proper | required to take
demarcation of land in | further necessary
guestion. action.

3. Unauthorised encroachment over Govi. | Matter can be clarified | More time s

land only after taking proper | required to take
demarcation of land in | further necessary
question. action.

Matter has been inquired preliminarily and final report in this regard will be submitted aﬁer taking
proper demarcation of the area.

(Ajeet Kumar)
Range Forest Officer, Mashobra
W 88946-38967

rfomashobrs-shid) p.ov.i

Endn..?rﬂ.'j.lttdmd. A5 -5 20 gt ]

. Copy to BO S.hngi furﬁu-ﬂnrnwmym He is directed to prezure revenue record of
govi. I.mt.? fallu:_lg nearby Nirvana woods and Hotels Pvt. Ltd. Vil

3 _ (Ajeet Kumar)
‘Range Forest Officer, Mashobra

H88946-33967
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